0eA.1872/83

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
Eotiop Vo A, DR Qrder dated 16,%,95
Heard M.A.351/65 with M,A,571/85,

| ;4ja;u>4iz- aij::%::b The Ld.Ceunsel foer beth the parties are
F—Mr“—l present,
R Bk ; The applicamt im M,A.Ne.351/85 has prayed

‘\(\/ ﬁ"{ fer a directien te the eppesite party te
mﬂf\ S’lf\;;: implement the erder dtd.27,11.93 passed by

~ fer erder.

which was met intentienal,

the Tribumal in OOA.kOI.-’Z/'3.

representatien filed by the applicant,

The

Respendents by filing M,A.,571/08 have made
detailed submissien with regard te the

They

have sulmitted that »the representation of the
applicant was cemsidered by them frem all
anglejand after due eﬁcmination kis prayer

te return back te his erigimal pest i.s.,

te the p&st of GBSMC-¢um-L.B.Peen,Chandabali t”
was turmed dewm en the ¢gmeumd that the werk
lead of the said pest was éw-i-%l tebe for
enly eme bour three ninutés which dees met
_juit.ify retention o f the said pest,

Ia the circumstances, the applicant was

Chamdabali-Ugratara lime in the same accounmt
jurisdictien ef Chandabali S0,

The preposal fer abelisien ef the pest
a.ftér, re-depleyment of the imcumbent, that is
the applicant,requireﬂ the appreval eof
Chief Pest Master Gemeral amnd accerdingly
the matter was referred te that autherity
In the precess it teek time im
implementing the erder passed by this Tribunmal

They have, hewever,

sukmitted that they had filed am M.A. seeking

¢

l
l

adjusted agaimst the pest ef the Mail earrier,
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mere tiue te implement the erder dtd,27.11.83.
Frem the abeve facts of the case, it is
‘elear that the applicant in this 0.A,
transfef/redeployment from the post eof
GDSMC=eun ~L B, Peen, Chandabali,h S0 te the
post of Mail Carrier ef Chandabali-Ugratara
lime umder the admimistrative jurisdictiemn
ef Chamdaball SO er aeceunt of men-redentien

o f the earlier pest.
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is accerdinrgly dispesedefs e cests,
Beth the M.A.s §.e., 351/05 & 571/85 are

dispesed. of.-
Copies of this erder be given te beth

the parties, ' :
& / Y




